
HIGH COURT OF JUDICATURE AT ALLAHABAD

WRIT - A No. - 19746 of 2025

Court No. - 33 

HON'BLE VIKAS BUDHWAR, J.

1. Heard Sri Om Prakash Chaurasia, learned counsel for the writ petitioner 

and Sri Shrinath Dwivedi (AoR No.A/S 1195/2012), learned counsel for the 

respondents.

2. A preliminary objection has been raised on the ground that the writ has 

been sought at the instance of an Army personnel for release of the pension 

to which the writ petitioner has to first approach the Armed Force Tribunal 

having territorial jurisdiction over the matter.

3. Learned counsel for the writ petitioner could not dispute the said fact.

4. The writ petition stands disposed of leaving it open for the writ petitioner 

to approach the Armed Force Tribunal having territorial jurisdiction over the 

matter.

January 7, 2026
N.S.Rathour

Versus

Counsel for Petitioner(s) : Om Prakash Chaurasia, Sudhanshu 
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